CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.N0.2103/200%
Thursday, this the 7th day of November, 2002

Honble Shiri Justice V.S.Aggar@al, Chairman
Hon’ble Shirri S.4.T. Rizvi, Member (A)

R.K.ALlahabai

Retd, A.E. (E&M)

/0 8hirl Wazir Chand allahabadti
Ao 12851, MES Officers Eclave
<abul Ling, Delhi Cantt.

.o Applicant
(By Advocate: Ms. Mesnu Mainse)

WVaraus
1. Union of India

through Secretary
Ministry of Defence

Sena Bhawan, South Blosk
Heaw Dalhi

2. Enginesr in Chief
Coora & PRPeirs DTE
EOINC’s Branch/EID
grmy Head Quartsrs
M Delhi-11

3. Comnandant

Engineer Store Depot
Dalhl Cantt.-~10
. Raspondants

(By Advocate: 3Shri R.M.3ingh)
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Shiri Justice V.S.Aggarwal:

During the course of submigsions, It was pointed
by the leairned counsel for applicant that the list of the
dosuments by which the articles of charges Tramed against
the applicant were 1o be proved, containg thres doCumnents

ot of which the documents mentioned below have not besen

suphlied: -

“{a) 14th, 15th and 18th RARs.”

2. Lagrned counsel for respondasnts stated st the bas
that the same ghall be suppliea to the applicant. The
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sdame are directec
date Fixed bafore the inguiry offlocer. accordingly, with
these directions,. the 08, &as sonhceded at either and, is
disposed of. Parties are directad to appear bafore the
inguiry officer on 18.11.2002. The respondsnts  &are
directed to supply the documents raferred to above within
oiie wask  of  the salid date., It is dirscted that the

inguiry officer shall expedite the inquiry and preferably
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complete the same with

condition that applicant does not delay the procsedings.

(5.A.T. Rizvi) (VY.3.Aggarwal )
Member (A) Chairman
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